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Per Rajesh Kumar, AM:

This is the appeal preferred by the assessee against the order of Ld.
Commissioner of Income Tax (Appeals)-Addl. / JCIT(A)- 25, Mysore (hereinafter
referred to as the Ld. CIT(A)] dated 08.10.2024 for AY 2020-21.

2. The only issue raised by the assessee in this appeal is against the order of Ld.
CIT(A) dismissing the appeal on improper consolidation of the grounds of appeal

relating to two different orders i.e. 143(1) and 154 of the Act thereby upholding the
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order passed by the CPC dated 30.11.2021 wherein there was a total mistake in the total
exempt income which was taken at Rs. 5,57,95,702/- instead of Rs. 5,95,66,940/-
thereby resulting into sustaining of addition of Rs. 37,71,038/-.

3. Facts in brief are that the assessee filed a return of income on 25.03.2021
declaring total income of Rs. 8,65,06,120/- which was processed u/s 143(1) vide order
dated 30.11.2021. In the said intimation, order passed u/s 143(1) there was a mistake
apparent from the record for which the assessee moved a rectification order u/s 154 of
the Act dated 14.12.2021. However, the same was not rectified. Again the assessee filed
rectification application before CPC on 16.02.2022 but again mistake was not rectified.
Then the assessee filed an appeal before the Ld. JCIT(A) against the order u/s 143(1)
with a delay of 90 days. However, the appeal was dismissed by the JCIT by holding that
the assessee had filed an appeal against 143(1) dated 30.11.2021 but relating to
adjustments made in order u/s 154 dated 16.02.2022.

4, Now the assessee has preferred an appeal before the Tribunal challenging the

appellate order u/s 250 of the Act.

5. After hearing the rival contentions and perusing the material on record, we find
that in the intimation passed by Ld. CPC u/s 143(1) dated 30.11.2021 the assessee

declared total exempt income of Rs. 5,95,66,740/- which comprised of following:

i) share of income from firms Rs. 16,45,319/-
if) Other exempt income dividend Rs. 4,77,17,980/-
lii)Interest Rs. 1,00,05,713/-
iv) Agricultural income Rs. 1,97,728/-
Total exempt income Rs. 5,95,66,740/-

However, in the intimation u/s 143(1), the said income was wrongly taken as Rs.
5,57,95,702/-. The same appears to be calculation mistake on the part of the CPC and
needs to be rectified. The Ld. CIT(A) has dismissed the appeal on technical issue that

the assessee has raised ground both against orders u/s 143(1) order as well as u/s 154 of
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the Act passed by the CPC, Bengaluru. However, the fact remains that wrong income
cannot be assessed by the CPC when all the facts and figures were available at first hand
in the return of income. In our opinion, the said intimation is required to be corrected.
Accordingly, we set aside the order of Ld. CIT(A) and direct the AO correct the figure
of exempt income as 5,95,66,740/- as against Rs. 5,57,95,702/- as taken in the
intimation u/s 143(1) of the Act.

6. In the result, the appeal of the assessee is allowed.

Order is pronounced in the open court on 31% January, 2025
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